IN THE CENTRAL ADMINISTRATIVE TRIEBUNAL : HYDERABAD BENCH

AT HYDERARAD

o.a. 697/94. Dt. of Decision : 22.6.94.

Mr. P.2.pPadmanabham .« Applicant.

Vs

1. The Post Master
sEation Kachiguda HQO.
Hyderatad-500 027,

2. Senior Superintendent of

Post Offices, ‘ ,
Hyderabad - 500 027. f .+ Respondents

Counsel for the Applicant : Mr. P. Papa Rao

counsel for the Respondents : Mr. N.R.Devaraj, Sr.CGsSC.

gQgAM:
THE HON'BLE SHRI JUSTICE V. NEELADRI Ra0 : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJSAN : MEMBER (ADMN,)



OA 697/94

JUDGEMENT

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAOQ,

VICE~-CHAIRMAN [

Heard shri pP. Papa Rao, learned counsel
for the applicant, and also Shri N.R. Devaraj,
learned standing counsel for the Respondents.,
L
2. This OA wss filed praying for declaration
that the &i#@eéévnq\as per Annexure 11 are void
and for issual of & direction to the Respondents
not to deduct Rs. 590/- out of ks salary, ss
it is in excess of the statutory limit prescribed

e,
under Section 60 (1) of C.p.C. §§£E'§t is the
case of the applicant that the deductions as
per Annexure II are made cnly as:per the order
VNS S

of attachment issued by theL?ourt (The court
which issued that order is not mentioned in the OA).
Wwhen Respondent 1 is msking the s«id deductions
in pursuance of the order of the court, no direction
can be given by anyjother comrt or Tribunal to
guch authority not to act in pursuance of the
order of the court. If any one is aggrieved by
the order of the court, his remedy is either to
spproach the said court praving for modification
or setting asside of the order if there is a provisio

for the same or he has to approach the appellate

court or court of revision as the case may be,
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3. Hence it -is, to be held that this OA is
mis-conceived. Accordingly it is dismissed.
No costs. But this order of dismissal does

Jodeon
not, the applicant from approaching the appropriate
forum i.e. the same executrm% court if there is
provision to approach that court or the appellate

\h..\,.g\ [[EN
court or the pmexisiom court 198 the case may be, \

M )a\uim\ﬂ___ 1[

(R. RANGARAJAN) (V. NEELADRI RAQ)
Member (Admn.) Vice-Chairman

Dated the 22nd June, 1994,
Open court dictation.

Nt
NS ‘ Leputy Reglstrar{d)u:

Tne Postmaster, station Kacpniguada gl
Hnycerapaa=27.

The oenjior ouperintencent orf Post Orrices,
nyeroapau=27.

One copy tO M «P.Papa RaO, AdvOcate, 6-1-132/132&
skanqagiri, secunderavad. ;

One copy toO ML, ,N.R.lBvraj, Sre.CusC.Cal,.nyde.

One copy to Library, “aTl,.nyd.
One spare copye.
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THI HON'BLE MR.A.

TMPED BY * COMPARED BY

CHECNED BY o APFLKOVED Bv

IN THE C:Llf‘"”RAL AD: INISJ?RAPIVE TRIBUIAL
TYUERABAD JEP’CI—’ 40 HYDERLBAD. '

’

s agay g LT.UUL)J..LCJ.E:‘ v \IE ELADRT R‘;O
VICE CIIAIRMAN

ND

.G RTHI @ MEMBER(A)

7

THE HOi'BLE MR.R.RANGARAJAN 3 MESBER(Z)

Date )= ,Q, ~1994,
. CRBERATUDGHMENT:

M, f-a./.R.f{, C..L. No.
. in
O.a.lo, b \O\b\

T.A.NoO. . ' (d.p, )

Adnited and Interim Dlrec+1ons
Issye

Allowed

Disposed Bf with dirgctions

Dismissed,

Dismissed a withdrawn

Dismissed for default,
t .

Rejecteq,/Ordereq. = -

No order as to Costs.





